3{3 Re. Proposed LIC Sirtke AGRAHAYANA 7, 1890 (SAKA)

Labour Minister should make a statement
in regard to the LIC strike.

MR. SPEAKER : When the Deputy-
Speaker is there in the Chair, 1 know he
would do that.

SHRI S. M. BANERJEE : I have the

same regard for you.
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MR, SPEAKER : 1 do not object to
his making a statement. Iam not stand-
ing in the way. Il the Deputy-Speaker
had said that, then it was from the Chair
that he had made Lhat observation.

SHR]1 NATH PAIl (Rajapur): May I
submit that the commitment is not by Shri
Khadilkar but it was a commitment 1:nadle
by the Deputy-Speaker and hence it 1s
binding on the Chair ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) :
Shri S. M. Banerjee and Shri George
Fernanades both have pointed out that |
had made some promise. There was no
question of making any promise at all.

I only said that I had noted the con-
tents. If he wants to take my words in
that way 1 would be only too happy. |
have already cooveyed it to the Labour
Minister.
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SHRI S. M. BANERJEE : The Labour
Minister is bere and let him make a state-
ment. Otherwise, we shall be accused of
indulging in politics. .

SHRI ATAL BIHARI VAJPAYEE
(Balrampur) : You may admit a calling-
atteation-notice.
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MR. SPEAKER : That is a different
matter. Admiitng a calling-attention-
notice is my privilege. Since a request has
been made, and the leaders of the different
parties are also asking for a statement, and
the hon. Minister has heared it, according
to the normal parliamentary practice he
has to take note of the feolings expressed
by the opposition and If not today, at least
some time later make a statement. 1 leave
it to him. I am not saying that he should
make a stalement bere and now. Admit-
ting a calling-attention-notice is my privi-
lege. So, let us consider these things.

SHRI S.M. BANERJEE: Let him
make u statemont sugp motw. Otherwise,
we shall be accused of having indulged in
politics, that the strike was politically
motivated, there was incitement to rebel-
lion and so on.

MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following message received from the
Secretary of Rajya Sabha :

‘I am directed to inform the Lok
Sabha that the Rajya Sabha, at its
sitting held on, Tuesday the 26th
November, 1968, adopted the follow-
ing motion in regard to the presen-
tation of the Report of the Jolat
Committee of the Houses on the
Forelgn Marriage Bill, 1963 :

“That the time appointed for
the presentation of the Report of
the Joint Committee of the Houses
on the Bill to make provision
relating to marriages of citisens of
Indis outside India be extended
up to the @rst day of the Sixiy-
seventh  Session of the Rajys
Sabha."."
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MR. SPEAKER : The House will now
take up further clayse-by-clause com-



